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UTTAR PRADESH SARKAR
SANSADIYA KARYA ANUBHAG-1

No. 514/XC-S-1-24-36S-2024
Dated Lucknow, December 30, 2024

NOTIFICATION
MISCELLANEOUS
IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor
is pleased to order the publication of the following English translation of the Uttar Pradesh
Zila Yojna Samiti (Sanshodhan) Vidheyak, 2024 introduced in the Uttar Pradesh Legislative Assembly on
December 16, 2024.
THE UTTAR PRADESH DISTRICT PLANNING COMMITTEE (AMENDMENT)
BILL, 2024

A
BILL
further to amend the Uttar Pradesh District Planning Committee Act, 1999.

IT IS HEREBY enacted in the Seventy-fifth Year of the Republic of India as
follows:-

1. This Act may be called the Uttar Pradesh District Planning Committee Short title

(Amendment) Act, 2024.
2. In the Uttar Pradesh District Planning Committee Act, 1999, for the existing Amendmentof

section 6 of
sub-section (4) of section 6, the following sub-section shall be substituted, namely :- U.P. Act no. 32

"(4) Members of Council of States representing the State shall also be permanent of 1999

invitee to the meetings of the Committee of a district of their choice. Besides this, the
Gram Pradhan of two Gram Panchayats of a district shall also be permanent invitee to the
meeting of District Planning Committee for one year. The selection of Gram Pradhan
shall be done in the following manner:-

(a) Two Gram Pradhans selected by the District Magistrate according to the
process given below shall be permanent invitees for the meetings of the District Planning
Committee of the concerned district for one year by rotation.

(b) The rotation cycle for selection of Gram Pradhans will run as follows:-

(1) The District Magistrate shall select two Development Blocks on the basis of
Hindi alphabetical order every year and two Gram Panchayats having highest population
shall be selected. The Gram Pradhan of each of the Gram Panchayats so selected from
each of the two Development Blocks would be selected/nominated for one year. At the
expiry of one year from their nomination, the next two Development Blocks as per Hindi
alphabetical order would be selected in place of earlier selected blocks. The District
Magistrate shall select/nominate two Gram Panchayats having the largest population in
these blocks for a period of one year on rotation basis.

(i1) The aforesaid procedure shall continue to be followed for the upcoming years
till such time as all the Development Blocks have been selected as per Hindi alphabetical
order and one full cycle has been completed. Thereafter, the aforesaid shall be repeated
and a Gram Pradhan of a Gram Panchayat from each of the next selected two
Development Blocks shall be selected/nominated.

(iii) If there is change in population of the Development Blocks due to any
reason or delineation of their boundaries, even then formerly selected Development

Blocks/Gram Panchayats shall not be repeated (except when the rotational cycle is
complete)."
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STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh District Planning Committee Act, 1999 (U.P. Act no. 32 of 1999) has been
enacted to provide for the constitution of District Planning Committee at the district level for
consolidation of plans prepared by the panchayats and the Municipalities in the district and preparation of
draft development plan for the district as a whole and for matters connected therewith or incidental
thereto.

In pursuance of the announcement of the Hon'ble Chief Minister to nominate Gram Pradhan of
two Gram Panchayats of the district as permanent invitee in the District Planning Committee constituted
in the districts for one year in rotation, it has been decided to amend section 6 of the aforesaid Act.

The Uttar Pradesh District Planning Committee (Amendment) Bill, 2024 is introduced
accordingly.

YOGI ADITYANATH
Mukhya Mantri,
Uttar Pradesh.

By order,

J. P. SINGH-II,
Pramukh Sachiv.

GoTHOYOYT0—T0UT0 421 TSTIF—2025—(1134)—599+25+5=629 Ui (S1ociodio / 3HHT) |

421 RPH 2024 (Jila Yojana Samiti) (Sansadiya) Data le



